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Shrlmatl Sa'ritrl Nigam: The hon. 

Minister just stated that after land 
has been acquired, it will take three 
to four year. What is the approxi-

mate time likely to be taken in 
acquiring the land? 

Shri Shahnawaz Khan: I am afraid 
1 cannot give any definite date because 
it depends on the land acquisition 
authorities, how quickly they acquire 
the land mainly from the defence 
authorities. There are certain pieces 
of land which come in the canton-
ment area. We have been in touch 
with them. I hope it will not be long. 

Shri S. N. Chaturvedl: Why is it 
that in the suburban railway steam 
traction is preferred to electric trac-. 
tion inspite of the possibility of smoke 
nuisance in the former? 

Shrl Shahnawu KlIaD: As I just 
wbmitted, the main idea behind this 
was to provide alternative lines of 
eonnection to routes for the transport 
of goods traffic mainly. 

Shrl A. P. Jain: Will it benefit the 
local people and ease local traffic also? 
Monorail being the latest type of rail 
for metropolitan transport, has Gov-
ernment given any attention to sub-
stitute this by monorail? 

Shri ShahDawaz Khan: I have no 
doubt that the local population would 
benefit very considerably from it. AJI 
I explained, the main intention of 
providing this avoiding line is to pro-
vide facilities for the movement of 
goods traffic and, therefore, there i • 
no idea of having monorails. 

Shri S. C. Samaota: How many 
complaints about the inadequacy of 
compensation for acquired land had 
come? 

Shri Shahnawaz Khan: Information 
is not available with the Railway 
Ministry because the land acquisition 
officer is the person who deals with 
it. 
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Sbri Ram SeWak Yada.: 

L Sbrl Ram Bark YIUJa.: 

Will the Minister of Food aDd 
&Iricurltare be pleased to state: 

(a) whether it is a fact that Gov-
ernment propose to set up a BOard 
to advise the Cabinet from time to 
time regarding the fI.xa~ of prices 
of agricultural products; 

(b) if so, the details about the 
Boaa-d aJld the number of the Mem-
bers thereof: 

(c) whether it is also a fact that 
the Board will be assigned the res-
ponsibility of fixing the price, of 
industrial products .besides the agri-
cultural products: and 

(d) when the said Board is likely 
to be set up and the reaction of ~ 
cultivators in regard thereto? 

The MJnIaCIer or State In Ule MbWI-
try of FOOd &lid Agrlcultwe (Dr. 
Ram 8ubhag Singh): (a) to (d). No 
deCision has been arrived. at on the 
question of setting /Up an .adv:Uim'Y 
committee ar a Board on agricultu-
ral prices. 

Shri lDf.er 1. Malhotra: This ques-
tion of prke fixation for agricultural 
products has been under the consi-
deration of the Government for a 
very long time. I would like to 
know the main difficulties that come 
in the way of reaching a decision at 
an early date. 

Dr. Ram Subhag Slnrh: It is true 
that it is under the consideration of 
the Government since the 24th Nov-
ember, 1959 and the matter was 
taken up to the Cabinet in September 
1962. Later on it was dropped tem-
porarily but recently in February 
19&3 the panel on agriculture sugges-
ted that an advisory committee for 
determining the prices of agricultural 
commodities should be set up and it 
is also under examination of the 
Ministry whether an agricultural 
commodities board should be set up 
to regulate the wholesale prices and 
for supervising the activities of the 
wholesale and retail trade. This is 
under active consideration. 

fihrl lDcter J. Malhotra: In view of 
the tact that such an agency does 
not exist at present and may not also 
ex.ist in the near future, what is the 
procedure adopted for the fixation of 
prices at preBeDt? 




